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CRB, CLC to probe violation of human rights

B Case pertains to Central
Railway's Nagpur Division
where Station Masters'
duty roster is being
compromised, risking

employees,

’ . Masters.
safety of train operations The case pertains to
Central Railway's Nagpur
W Stalf Reporter Division and retired
employee Virendra Kumar

IN A first of its kind case, National
Human Rights Commission (NHRC)
issued notices to Chairman Railway
Board and Chief Labour

Commissioner, New Delhi, on peti-
tion filed by retired railway
claiming

Paliwal who, in his case wiﬂ1 ter.
NHRC, alleged that railway oﬁ‘cets
are indulging in unfair labour prac-
tices. Apart from him, Ashok Katare,

presided over by Privank
Kanoongo, took cogni-
sance w's 12 of the
Protection of Human
RightsAct, 1993, in the mat-
The Registry issued
notices with directions to get the
allegations made in the complaint
Contd on page 2

Station Masters approach NHRC...

and tosubmitanAction Taken
Reportwithin fourweeks. The
Board in turn sent of a letter
to Central Railway authorities
seeking data to file the reply.
Divisional Railway Manager
(DRM) has been asked to fur-
nishdataand submitthe reply
for filing with NHRC.

The two complainants
claimed that officials in the
Nagpur Division of Central
Railway, have engaged in sys-
tematic exploitation of rights
ofStation Masters. Theyhigh-
lighted how Station Masters
are forced to work overtime
and then denied the due
allowances. As per rules, the
shift should be of 8 hours but
Station Master are being
forced to work for 12 hours, a
violation of HOER.

Further, their duty roster
violates the critical safety
duties as Station Masters are
subjected to excessive work-
ing hours. For instance, post
duty the next call book is to
beserved only after 12 hours,
ensuring fair rest. But in
Nagpur Division, Station
Masters are being calfed on
dutywithin seven-and-a-half
hours, which Paliwal claimed
is violations of Railway Board

HOER.

Station Masters, one of the
critical post in railway safety,
are being forced towork with-
out adequate rest, which the
two petitionersclaimviolates
employment regulations.
Many a time, the Station
Mastersare forced to perform
consecutive night duties
which are detrimental to their
health. Rules states that
Station Masters must not be
drafted for duty for three
nights in week, in Nagpur
Division however they are
booked at stretch for seven
days straight.

Also, there is discrimina-
tion in postings plus those
who raise voice see their
record being allegedly fabri-
cated, further the perform-
ance evaluations is notas per
the norms. These practices
violate constitutional rights
and labour laws, leading to
deteriorating health among
employees and increased
safety risks in railway opera-
tions. The complainant urged
the authorities to investigate,
stop these unfair practices,
ENsure proper compensation,
and upholdthe ightsand dig-
nity of Station Masters.

Traffic Inspector (retd), is co-peti-
tioner, and they have listed 13
violations on part of divi-

e ilﬂh.?
exploitation andviolation - -0% sion officials.
ofhuman rights ofStation ﬁ * The Bench of NHRC,
; (
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NATIONAL HUMAN
RIGHTS COMMISSION

NHRC asks Railways
to conduct inquiry
on ‘exploitation’
of station masters

NEW DELHI, OCT 31

TAKING note of a retired Railway
employee's complaint, the NHRC has
directed the Railway Board to conduct an
inquiry into the allegations of systematic
exploitation and unfair labour practices
against station masters — particularly in
the Central Zone.

The human rights body has issued
notices to the chairman of Railway Board
and the Chief Labour Commissioner
October 27 and asked them to submit an
action taken repot within four weeks.

In his complaint to the Commission,
retired station master Virendra Kumar
Paliwal alleged that station masters are
forced to work unpaid overtime for critical
safety duties, subjected to excessive work
hours without adequate rest and forced to
perform consecutive night duties.

“The allegations made in the complaint
prima facie seem to be violations of the
human rights of the victims," the National
Human Rights Commission (NHRC) said
in an order.

It added that these practices "violate
constitutional rights and labour laws",
leading to deteriorating health among
employees and increased safety risks in
railway operations.

"The complainant has urged the
authorities to investigate and stop these
unfair practices, ensure proper compensa-
tion, and uphold the rights and dignity of
station masters,” the Commission said.

The NHRC, along with its order, has
also attached a copy of Paliwal's complaint
which alleged unfair practices that pose a
serious threat to passengers' safety:.
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NHRC asks Railways to conduct inquiry on “exploitation’ of station masters

https://www.dailyexcelsior.com/nhrc-asks-railways-to-conduct-inquiry-on-exploitation-of-
station-masters/

By Daily Excelsior - October 31, 2025

NEW DELHI, Oct 31: Taking note of a retired Railway employee’s complaint, the NHRC
has directed the Railway Board to conduct an inquiry into the allegations of systematic
exploitation and unfair labour practices against station masters — particularly in the
Central Zone. The human rights body has issued notices to the chairman of Railway
Board and the Chief Labour Commissioner October 27 and asked them to submit an
action taken repot within four weeks. In his complaint to the Commission, retired station
master Virendra Kumar Paliwal alleged that station masters are forced to work unpaid
overtime for critical safety duties, subjected to excessive work hours without adequate
rest and forced to perform consecutive night duties.
“The allegations made in the complaint prima facie seem to be violations of the human
rights of the victims,” the National Human Rights Commission (NHRC) said in an order.
It added that these practices “violate constitutional rights and labour laws”, leading to
deteriorating health among employees and increased safety risks in railway operations.
“The complainant has urged the authorities to investigate and stop these unfair practices,
ensure proper compensation, and uphold the rights and dignity of station masters,” the
Commission said. The NHRC, along with its order, has also attached a copy of Paliwal’s
complaint which alleged unfair practices that pose a serious threat to passengers’ safety.
Paliwal has contended that station masters are subjected to eight unfair labour practices
such as forced unpaid labour, violation of ‘Hours of Employment Regulations (HOER)
2005, seven consecutive night duties and discrimination in allowances and postings.
He added that the rosters are fabricated, there are unauthorized annual performance
reports (APAR) writing and career obstruction, non-availability of updated rule books, and
illegal diversion of sanctioned posts.
The retired employee also stated that the indifference and inaction of local labour
authorities, particularly in conducting timely and regular inspections, have further
worsened the situation.
“Consequently, the mental and physical health of Station Master employees is
deteriorating, and this alarming state of affairs has also created a serious risk to the safety

and smooth functioning of railway operations,” Paliwal said.
He added, “Due to fear of reprisal from higher authorities, these employees are unable to
present their grievances before the appropriate forums.”

Making a special reference to Nagpur Division (Central Railway), Paliwal claimed that the
directives, rules, and labour laws issued by the Government of India and the Ministry of
Railways are being blatantly violated by certain officials.
“As a result of such arbitrary practices, Station Master employees are being subjected to
continuous exploitation,” he alleged. (PTI)
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NHRC asks Railways to conduct inquiry on “exploitation’ of station masters

https://www.ptinews.com/story/national/nhrc-asks-railways-to-conduct-inquiry-on-
exploitation-of-station-masters/3053854

By Jeevan Prakash Sharma

NEW DELHI: (Oct 31) Taking note of a retired Railway employee's complaint, the NHRC
has directed the Railway Board to conduct an inquiry into the allegations of systematic
exploitation and unfair labour practices against station masters -- particularly in the
Central Zone.

The human rights body has issued notices to the chairman of Railway Board and the
Chief Labour Commissioner October 27 and asked them to submit an action taken repot
within four weeks.

In his complaint to the Commission, retired station master Virendra Kumar Paliwal
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Whistleblower Exposes Railway Board’s Labor Violations in Central Zone

The NHRC has ordered an inquiry into allegations by retired station master Virendra
Kumar Paliwal, accusing the Railway Board of systematic exploitation and unfair practices
against station masters in the Central Zone. The complaint highlights violations of human
rights, labour laws, and risks to railway safety.

https://www.devdiscourse.com/article/law-order/3680462-reviving-the-arsenal-trumps-
call-spurs-defense-industry-windfall

Devdiscourse News Desk | New Delhi | Updated: 31-10-2025 17:06 IST | Created: 31-10-
2025 17:06 IST

The National Human Rights Commission (NHRC) has taken action on a complaint by a
retired Railway employee, prompting an investigation into claims of systematic
exploitation and unfair labor practices against station masters, particularly in the Central
Zone.

Retired station master Virendra Kumar Paliwal's complaint highlights severe allegations
including unpaid overtime, excessive work hours, and violations of constitutional rights
and labor laws. The NHRC has demanded the Railway Board and the Chief Labour
Commissioner to submit a report on the actions taken within four weeks.

Paliwal asserts these practices endanger the safety and health of employees and railway
operations, citing concerns like fabricated rosters, unauthorized reports, and violation of
employment regulations. He urged authorities to address these issues and uphold the
rights and dignity of station masters.

(With inputs from agencies.)
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NHRC asks Railways to conduct inquiry on “exploitation’ of station masters

https://www.newsdrum.in/national/nhrc-asks-railways-to-conduct-inguiry-on-exploitation-
of-station-masters-10610707

NewsDrum Desk, 31 Oct 2025 17:05 IST

New Delhi, Oct 31 (PTI) Taking note of a retired Railway employee's complaint, the NHRC
has directed the Railway Board to conduct an inquiry into the allegations of systematic
exploitation and unfair labour practices against station masters -- particularly in the
Central Zone.

The human rights body has issued notices to the chairman of Railway Board and the
Chief Labour Commissioner October 27 and asked them to submit an action taken repot
within four weeks.

In his complaint to the Commission, retired station master Virendra Kumar Paliwal alleged
that station masters are forced to work unpaid overtime for critical safety duties, subjected
to excessive work hours without adequate rest and forced to perform consecutive night
duties.

“The allegations made in the complaint prima facie seem to be violations of the human
rights of the victims," the National Human Rights Commission (NHRC) said in an order.

It added that these practices "violate constitutional rights and labour laws", leading to
deteriorating health among employees and increased safety risks in railway operations.

"The complainant has urged the authorities to investigate and stop these unfair practices,
ensure proper compensation, and uphold the rights and dignity of station masters,” the
Commission said.

The NHRC, along with its order, has also attached a copy of Paliwal’s complaint which
alleged unfair practices that pose a serious threat to passengers’ safety.

Paliwal has contended that station masters are subjected to eight unfair labour practices
such as forced unpaid labour, violation of 'Hours of Employment Regulations (HOER)
2005', seven consecutive night duties and discrimination in allowances and postings.

He added that the rosters are fabricated, there are unauthorized annual performance
reports (APAR) writing and career obstruction, non-availability of updated rule books, and
illegal diversion of sanctioned posts.

The retired employee also stated that the indifference and inaction of local labour
authorities, particularly in conducting timely and regular inspections, have further
worsened the situation.
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“Consequently, the mental and physical health of Station Master employees is
deteriorating, and this alarming state of affairs has also created a serious risk to the safety
and smooth functioning of railway operations,” Paliwal said.

He added, “Due to fear of reprisal from higher authorities, these employees are unable to
present their grievances before the appropriate forums.” Making a special reference to
Nagpur Division (Central Railway), Paliwal claimed that the directives, rules, and labour
laws issued by the Government of India and the Ministry of Railways are being blatantly
violated by certain officials.

“As a result of such arbitrary practices, Station Master employees are being subjected to
continuous exploitation,” he alleged. PTI JP NB
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Updates: IR AR Ul 0T & 5 IS4l &1 WiRdl; 49 N90T &t R W NHRC A
Yo A feard wit

https://www.amarujala.com/india-news/news-updates-1st-nov-north-east-west-south-
india-elections-2025-politics-crime-national-news-in-hindi-2025-11-01?pageld=2
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NHRC directs Odisha authorities to expedite compensation for rape victim

https://www.orissapost.com/nhrc-directs-odisha-authorities-to-expedite-compensation-
for-rape-victim/

UNI | Updated: October 31st, 2025, 15:43 IST in State

Kendrapara: National Human Rights Commission (NHRC) has directed the Odisha State
Legal Services Authority (OSLSA) to expedite payment of compensation to a rape victim
under the Victim Compensation Scheme.

The order followed a petition filed by Kendrapara-based human rights defender Sagar
Jena. The NHRC has sought a compliance report within four weeks and instructed
OSLSA to take all necessary steps to ensure timely payment to the victim.

Additionally, the Kendrapara superintendent of police (SP) was directed to oversee the
process and submit proof of payment to the Commission within four weeks. OSLSA was
also asked to provide any additional or complete reports as required by December 5,
2025.

According to the petitioner, the victim, a female bus conductor, was allegedly raped at a
bus stand under Mahakalapada police limits by the accused who worked as a supervisor
at the bus terminal. The case was reviewed by the Commission during its camp court in
Bhubaneswar July 21, 2025. The SP of Kendrapara, who was present at the hearing,
confirmed that a criminal case had been registered and the accused had been arrested.

Regarding compensation, the SP stated that he had requested the secretary of the District
Legal Services Authority (DLSA), Kendrapara, to initiate payment under the Victim
Compensation Scheme.

The NHRC directed the secretary to ensure that payment is made within three weeks if
the request has been received, and the SP was instructed to submit proof of payment
within four weeks.

The NHRC expressed regret that no report had yet been received from the concerned
authorities regarding the compensation. The Commission emphasized that DLSA,
Kendrapara, must not delay the victim’s compensation without a valid reason, noting that
entitlement to interim or full compensation will be determined by the court during trial.

UNI
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No mention of “encounter’ in Indian Law:How Mumbai police shot dead hostage
man Rohit Arya? And what Indian law says?

https://www.bhaskarenglish.in/originals/news/no-mention-of-encounter-in-indian-law-
136303399.html

2 hours ago | Author: Kartikay Chaturvedi

In a dramatic turn of events, Rohit Arya, the man who held 17 children hostage in an
acting studio in Mumbai, was shot dead by Mumbai police on 30 October after hostage
negotiations failed.

The incident has revived public discussion around the term “encounter”, a word widely
used in popular discourse but absent from Indian law. This raises key questions: how did
the Mumbai Police conduct the operation, what exactly are police encounters, and what
really happened inside the acting studio that day? More importantly, what does Indian law
say about such incidents? Let’s break it down in today’s Explained.

What do we mean by a “police encounter’?

India has no specific law that directly authorises or defines police encounters. However,
certain legal provisions indirectly address situations where the use of force, including
lethal force, may be justified:

Sections 34 to 44 of the Bharatiya Nyaya Sanhita (BNS), 2023 outline how arrests are to
be made and describe situations, such as self-defence during grave crimes like murder,
rape, or acid attacks, where causing death may not attract legal liability.

Section 43(3) of the Bharatiya Nagarik Suraksha Sanhita (BNSS), 2023 empowers police
officers to use force, even resulting in death, when arresting an accused charged with an
offence punishable by death or life imprisonment, provided lesser means are inadequate.

Section 4 of the Armed Forces (Special Powers) Act (AFSPA) grants special powers to
armed forces in disturbed areas, allowing them to take necessary action, including
opening fire, when required to maintain law and order.

When does the need for an encounter arise during police action?

Law and order: Apart from self defence, in rare and extreme situations, police may resort
to force, even lethal force, when it becomes urgently necessary to protect public safety
and maintain peace. This typically happens during life-threatening confrontations, such
as gunfights with terrorists or hardened criminals, where the danger to civilians and
officers is immediate and unavoidable.

What Is a Fake Encounter?

A fake encounter refers to the extra-judicial killing of individuals labelled as criminals by
law enforcement agencies, often while they are in custody or under investigation. Such
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killings occur without following the due process of law, making them a serious violation of
human rights.

In recent years, the rise in alleged fake encounters has sparked concern over the erosion
of fundamental and constitutional rights, as victims are denied a fair trial and legal
protection guaranteed under the law. How was Rohit Arya encountered while he was
holding children hostage?

Rohit Arya held 17 children and two adults hostage inside a Mumbai acting studio,
claiming to conduct auditions.

He barricaded the studio, installed motion sensors, and warned police to stay away.
During negotiations, Arya threatened to set the place on fire and displayed an air gun.

As talks failed and the hostages’ safety was at risk, Mumbai Police’s Quick Response
Team and Fire Brigade executed a rescue plan.

Officers entered through a rear bathroom window, cutting a grill Arya hadn’t secured.

According to police reports, Arya opened fire as police approached; officers retaliated in
self-defence, hitting him in the chest.

He was taken to hospital but declared dead shortly after.
All 19 hostages were rescued safely.

Police later stated that lethal force was necessary to neutralise the immediate threat to
the children and rescuers.

How is accountability ensured after an encounter? In India, “encounter killings” may not
be a defined legal term, but once a person dies or is seriously injured in police action, a
strict accountability process begins guided by court rulings and human rights protocols.

The National Human Rights Commission (NHRC) mandates that every such case be
promptly recorded, investigated, and reported to the Commission to ensure transparency
and independent oversight.

The Supreme Court’'s 2014 ruling in People’s Union for Civil Liberties vs State of
Maharashtra made this framework legally binding through 16 guidelines, which require:

Immediate filing of an FIR, even against police officers if necessary.
A magisterial inquiry under Section 176 of the CrPC (now under BNSS).

An independent investigation by a team not involved in the encounter, such as the CID
or another police station.

Notification to the NHRC or State Human Rights Commission.

Surrender of weapons for forensic testing, with no promotions or rewards until clearance.
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Though not part of the Bharatiya Nyaya Sanhita (BNS), these directions hold full
constitutional authority under Article 141 and are binding on all agencies.

What trauma do hostages, especially children, experience during such operations?
Impact of Hostage Situations on Children

1. Psychological and Emotional Trauma

According to PubMed, most children develop acute stress immediately after a hostage
crisis, with many later showing signs of PTSD, anxiety or depression. One study found
96% of schoolchildren hostages had stress symptoms, some developing full or partial
PTSD within months.

The UN Human Rights Council reports that children often experience shock, fear, guilt for
surviving, and constant anxiety about another attack.

PubMed notes that younger children (2-11) show repetitive questioning, separation
anxiety, and sleep issues, while adolescents display avoidance and intrusive memories.

As AFHU commentary highlights, forced separation during crises causes “deep emotional
wounds,” breaking early bonds and leading to long-term emotional and behavioural
issues.

2. Physical, Cognitive and Developmental Effects

Ynet Global reports that child hostages often suffer malnutrition, infections, and physical
injuries, worsening psychological distress.

Teachers and parents, cited by PubMed, observe attention deficits, poor school
performance, and disruptive behaviour after captivity.

SpringerLink research adds that disrupted routines and fear in early years can hinder
trust, emotional regulation, and normal development.

3. Social and Relational Consequences

According to Israel Hayom, many children lose trust in adults and institutions, often seen
as the deepest emotional wound.

The UN notes children may withdraw socially, avoid reminders, or struggle to connect
with peers.

The UN report further states that families share the trauma, facing exhaustion, guilt, and
ongoing fear, which deepens the child’s emotional suffering.
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"Fraud Unravels All Solemn Transactions’: Allahabad High Court Denies Relief To
Compassionate Appointee Terminated After 27-Yrs Service

https://www.livelaw.in/famp/high-court/allahabad-high-court/allahabad-high-court-
refuses-relief-employee-termination-fraud-compassionate-appointment-case-308394

By - Upasna Agrawal
Update: 2025-10-31 05:00 GMT

Holding that fraud vitiates everything else, the Allahabad High Court has denied any relief
to the employee who had worked for 27 years as compassionate appointee, citing
grounds of fraud committed by him in obtaining the appointment.

Upholding the order declaring his appointment void ab initio with effect from the date of
appointment, i.e., 31.03.1998, Justice Manju Rani Chauhan held,

“fraud nullifies all rights arising from such an appointment, as it renders the act void ab
initio, and the petitioner, who obtained the appointment on the basis of fraud, cannot claim
any benefits on the ground that he has worked for 27 years.”

Observing that true facts regarding succession and father's government job had been
concealed for seeking compassionate appointment, the Court held,

“Consequently, a person who conceals vital facts cannot turn around and allege
interference with judicial review. The constitutional power of this Court is meant to
advance justice, not to perpetuate fraud. Once suppression is established, the only
consequence is dismissal of the petition, irrespective of the merits of the case.”

Petitioner's father had two wives. Petitioner was the son of the first wife and the
complainant was the daughter of the second wife. Upon death of the second wife of the
petitioner's father, petitioner applied for compassionate appointment as Assistant
Teacher in the Basic Education Department by producing the Legal Heir Certificate and
was granted the same in 1998.

After 20 years of his service, his step-sister, Snehlata, filed a complaint with the National
Human Rights Commission, New Delhi, alleging that petitioner's appointment was based
on fraud. An inquiry was conducted and petitioner was terminated. The termination was
challenged and set aside with liberty to conduct fresh inquiry.

Thereatfter, a detailed inquiry was conducted and eventually the services of the petitioner
were terminated. This termination was again challenged before the High Court.

The Court observed that the Inquiry Officer had recorded a specific finding that the
petitioner was not cooperating with the inquiry proceedings, and that the father of the
petitioner was a Lekhpal at the time of death of his second wife and had retired in 2015
as a Revenue Officer. It held that the appointment of the petitioner as son of the second
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wife was based on a false Legal Heir Certificate and without disclosing the factum of the
father's government job.

Observing that inquiry under Rule 5(1) of the Dying in Harness Rules 1974 is essential to
verify the authenticity of the petitioner's appointment on compassionate grounds, the
Court held that

“The petitioner's persistent non-cooperation and failure to appear despite multiple notices
suggest an attempt to evade the inquiry process, thereby undermining the principles of
transparency and accountability. Such conduct not only violates service regulations but
also erodes public confidence in the integrity of recruitment procedures. It is imperative
that the findings of the inquiry be given due weight and, if substantiated, appropriate
disciplinary or legal action be taken to uphold justice and deter future irregularities.”

The Court further observed that the succession certificate made upon the death of the
second wife only mentioned the names of the children from the first wife. It held that the
father had deliberately submitted false certificate and affidavit to secure compassionate
appointment for the petitioner. It also observed that no no-objection certificate from the
daughters of the second wife was produced before the Court regarding compassionate
appointment of the petitioner.

Observing that the petitioner had approached the Court with unclean hands by
deliberately suppressing material facts and producing fraudulent documents, the Court
held

“The present case is a glaring example of blatant fraud committed by the petitioner in its
most aggravated form. The petitioner has gone to reprehensible lengths to mislead this
Court at every stage and has unscrupulously attempted to hoodwink officers of various
departments. Such conduct strikes at the very root of justice and cannot be
countenanced. This Court, therefore, finds it imperative to deal with the matter sternly and
in the strictest terms of law.”

Relying on various judgments of the Apex Court, Justice Chauhan held that equity cannot
be considered where benefit is sought to be obtained based of forged documents. It
further held that mere stay on criminal proceedings will not bar the conclusion of
disciplinary proceedings.

Referring to U.P. Government Servant (Discipline and Appeal) Rules, 1999, the Court
held that

“Even if the Rules of 1999 do not expressly enumerate “cancellation of appointment” as
a separate head of penalty, the power to remove, dismiss or terminate an employee on
account of proved misconduct is sufficiently comprehensive to include annulment of the
initial appointment itself, wherever the very entry into service is tainted. The doctrine of
implied power further mandates that when an authority is conferred with the power to
enforce discipline, all incidental and ancillary powers necessary to effectuate such
discipline are deemed to be included, unless expressly excluded.”
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The Court held that termination as punishment was valid under the U.P. Government
Servant (Discipline and Appeal) Rules, 1999.

Lastly, the Court held that the petitioner could not rely on the interim order which had
allowed him to work as the final order decides the outcome of such proceedings.

“It is a well-settled principle of law that fraud vitiates all solemn acts. A person who has
secured public employment by practicing fraud or by deliberate misrepresentation cannot
claim any equity in his favour. Such an appointment is void ab initio, having been obtained
through illegitimate means, and therefore, the incumbent is not entitled to draw salary or
derive any consequential benefits from such appointment.”

Accordingly, the Court held that petitioner had abused the process of law and his
termination called for no interference from the Court as his appointment was void ab initio.

Case Title: Krishna Kant v. State of U.P. And 2 Others [WRIT — A No. - 10029 of 2025]
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Haryana Cheif Minister Saini says Govt will provide full support to Commission for
protection, promotion of human rights

https://www.hornbilltv.com/amp/national news/govt-will-provide-full-support-to-
commission-for-protection-promotion-of-human/96039/163/articleshow

Al Ngullie

Chandigarh (Haryana) [India], October 31 (HBTV): Haryana Chief Minister Nayab Singh
Saini met Justice Lalit Batra, Chairman of the Haryana Human Rights Commission, who
presented him with a copy of the Commission’s Annual Report for 2024-25.

Commission members Kuldeep Jain and Deep Bhatia were also present during the
meeting. The delegation presented a bouquet and a shawl to the Chief Minister as a
gesture of courtesy.

During the meeting, the Chief Minister appreciated the Commission’s efforts toward
ensuring speedy justice. He also held an extensive discussion on its functioning,
challenges, and requirements. Saini assured that the state government would provide full
support to the Commission for the protection and promotion of human rights, ensuring
that Haryana continues to be a leading state in this field.

The Chief Minister inquired about the Commission’s visits to other districts, to which the
members informed him that efforts are being made to inspect one jail every month and
visit social organisations working for children and senior citizens.

Saini also sought details about significant decisions taken by the Commission. A detailed
discussion was held on its achievements and activities since its reconstitution in
November 2024.

Justice Lalit Batra informed that as of November 2024, 2,991 cases were pending, and
by October 15, 2025, the Commission received 2,551 new cases — a total of 5,542 cases,
of which 4,638 were disposed of.

He added that the Commission delivered judgments in 32 cases in November 2024, 148
in December 2024, 551 in January, 360 in February, 691 in March, 478 in April, 826 in
May, 569 in July, 433 in August, 460 in September, and 90 cases till October 15, 2025.

As a result, only 904 cases remain pending, which are currently under hearing. The
members also shared that key reforms implemented on the Commission’s
recommendations were discussed during the 32nd Foundation Day celebrations of the
National Human Rights Commission at Vigyan Bhawan in New Delhi.

Earlier, on October 12, Haryana Governor Professor Asim Kumar Ghosh had released
the Annual Report of the Commission.
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Registrar Ravi Kumar Sondhi and Protocol, Information, and Public Relations Officer Dr
Puneet Arora were also present on the occasion.

(ANI)
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